
CENTRAL ADMINISTRATIVE TRIBUNAL:PR 1 NCI PAL BENCH

O.A.No.870/97

New Delhi , this the \0 'day of Movembe r . 1998

HON'BLE MR.N.SAHU,MEMBER(A)

Shri Satpal Yadav,
S/o Late Shri Ram Singh Yadav.

■  Ex-Lab/Ass 11. ,
R/o 276. Rameshwar Nagar,
GaI i Mo.6,Azadpur.
De 1 h i . ■ ■ • ■ '

(By Advocate; Shri J.C.Madan)

Versus

1 . The Director of Education^
N.C.T..Oid Secretariat.

DeIh i .

2. The Dy. Secretary(Services),
Services-!! Department,

Govt. af M.C.T. Delhi ,
S.Shamnath Marg,

De1h i .

3. Shri A.N.Sharma.

Administrative Officer,

Directorate of Education,
Establ ishment Branch,

M.C.T. Old Sectt. Delhi . . . ..Respondents

(By Advocate: 'Shri Vi jay Pandita)

ORDER

HON'BLE MR.N.SAHU.MEMBER(A)

Prayer in this O.A. is for a direct ion to

the respondents to cancel the impugned order dated

26.4.96 and direct the compassionate appointment in

favour of the appl icant. The appl icant is the youngest

son of late Shri Ram Singh Yadav, Laboratory Assistant

who worked in ■ the Directorate of Educat ion. He expired

in harness on 30.4.92. He left behind him his widow and

four sons and one daughter. Three sons and the daughter

are married. The eldest son Shri Raj Kumar is employed

in Delhi Pol ice as a Constable and Shri Gajender and

Shri Om Pal , younger to Shri Raj Kumar are stated to be
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in private service. ?7

2  The eppl ioant appl ied for the. post of LDC on
30.7.92. Typing- test was taken and on 18.9.92. after
two earl ier unsucoessful attempts. He qual ified ,n the

test. It has come on the record, that the two

sons of late Shri Ram Singh Yadav namely Raj Kumar and
Om Pal are residing separately.

3  The respondents found the cl a i ni tnat the
father was the only earning member of the fami ly was

wrong because of the above facts. Since al l the members
of the fami ly except the appl icant are earning and the
appl icant's sister having got married. there was no
justification for a compassionate appointment. it is
further stated that the widow received Rs.1.01.587/-
towards terminal benefits aiongwith a monthly pension of
j^3_7-50/- plus Dearness Al lowance on pension.

Ld. counsel for appl icant submits that the

appl icant's case has to be considered sympathelioal iy
becauaeal l his brothers are 1 iVing separateiy and are

married and there is no one to lookafter the mother.
The amount of terminal benefits received was not
adequate and has already been spent out.

5_ 1 do not see any ' justification for the claim.

The quest ion that would arise is how the appl icant
s.urvived these six years after the death of his father.

However, in the conduct of the respondents, there has

been considerable delay and ambiguity. The facts statec

by thern were' avai lable even on the first day of tne
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appi icat ion. There is no j us t\(J^_j/6a t i on for

respondents to keep the matter pending for a period of

two years since he has already been type-tested.

6. In the circumstances of the case and in view

of the law laid down by the Hon'b1e Supreme Court in the

case of Umesh NagpaI vs. State of Haryana - JT 1994 (3)

SC 525. such a belated claim for compassionate

appointment cannot be considered.

7. The O.A. is dismissed. No costs.

/ m i s h r a /

(  N. Sahu )

Member(A)
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